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Order

h CP 30(ND)/20!1, the counsel for the peutioner is not pres€nt It is p€rtinent

to mention that ihe petitoner s Respondent No 4 in cP 24(ND)/20l1 lt appeaE tnat

the petitioner in CP 30(ND)/2011 and Respondeni No 4 inCP 24(ND)/2011 has b€en

defdulting ln appearance c0nslstently

2. Learned counsel for the petitioner in CP 24(NDy2011 ls prepared with the

arguments. However, on account oi tlre abs€nce of the colnsel for the p€iiuoner in CP

30(ND)/2011, who is also Respondeni No 4 ln CP 24(ND)/2011, an adjournment has

been n€cessitated. While adjolmlng the nratter, we make it cear that ifthe counselror

the respondents in cP 24(ND)/2011 remains absent on the nert dat€ of hearing, then

appropiate odels shaL be pass€d w thout making anv further adj'rstm€nts

P.T.O.
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3. The partjes are directed to mmplv with the circular issued

addrtional sets as the maiter is now beinq heard bv a Bench of

Tribunal. The needful shall be done wiihin one week

List for arguments on 22 11.2016. To be shown high up on

pertains to the Year 2011.
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